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21 N0. 	cU Heard Shri D.P .E1asamant, AdvocatO1 .6. 2O2 

for the -Applicant and Shri A.K.ose, Senior 
& 

Standing C°unsel for the Respondents. 	. 

:h 	ia 
The Applicant, while servin! as 	I 

(I 
. 	- 

 

Corresponding Clerk in Sambalpur H.O. 

1 	under the Postal Department., committed wronq; 

for which he faced a disciplinary prOceedin!4 

Un der Ru le -16 of CCS (CCA) Rules, 1965; whiAe~~?Pr~  

was initiated aqainst him On 3.12.1992. He 

was punished by the Saior Superintendent of 	AWO 

post Offices, Sambalpur Division on 30.9.1993LT 

vide Annexure-3. r_ .5O0O/- was ordered to 	 ' 

tL Loce 	 '-,' f f 
be recovered from,\the Applicant in 20 equal 

L.- 
monthly instalments at the rate of s.250/.. 

per month. As a!ainst the said punitive - 	

4 

order, the Applicant preferr& an appeal and  

the Disciplinary Authority (Director of 	- 

Postal Services, 1hubaeswer) confirmed the €D(ce) oH-.I7./o. is 
punishment under Annexure-5 dated 30.6.1994. 

Ieinçj agrieved)the Applicant represented to 	2Ics 

the Member(D)sf Postal Services board and  

simultaneously approached this Tribunal in 
¶uM/47OI 

the present Oriinai Application. DUrin 
dJco 	dç- 

pentlency of this O.A., iember(D) of Postal 

Services bard considered the representation 

of the Applicant and reduced the punishment 

by directing recMerl, of .2500/- only from 

the Applicant. All the points raiseei 

. g_. 
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NOTES OF HE REGISTRY ORDERS OF THE TRIBUNAL 

in this O.A. were raised before the Member(D) 

of Postal Services bard and the same have 

received due consideration by the said 

authorityl as it appears from the copy of order 

dated 27. 2 18 of the Member(D), Postal Services 
\ qc\  \P board, 	 by the learned produced 	 counsel for the 

QJ Applicant. 

The competent authority having 

redressed the grievances of the Applicant and 

I having given relief/reduced the amount sought 
r 	2-7 

to be recoverec, after taking into consideration 

-e- all aspects of the matter as raised in this 

0.A., I am of the view 49 t6a that there 

remains nothing more to be redressed in the 

/ 	 K) 	
present 0.A. 

h-i 	 In the aforesaid premises, this 0.A. 
1 	

.- is disposed-of asking the ftespondents to recover 

only Rs.2500/- from the Applicant, in pursuance 

of the order dated 27.2.1998 as passed by the 

Member(D) of Postal Services bOard: instead of 

recovering s. 5000/-. 

There shall, however, be no order as 

to costs. 
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